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Dated the/j November, 2007

NOTIFICATION

No.F.14 (20)/LA-2007/ - The following Act of Legislative Assembly of the National
Capital Territory of Delhi received the assent of the President of India on the
5" November, 2007 and is hereby published for general information: -

*“The Indian Stamp (Delhi Amendment) Act, 2007

(Delhi Act 100f 2007)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi

on the 18" September, 2007).

[ 5™ November, 2007]

An Act further to amend the Indian Stamp Act, 1899 (Central Act 2 of 1899) as in

force in the National Capital Territory of Delhi.

BE it enacted by the Legislative Assembly of the National Capital Territory of

Commencement.

2. Amendment of
Schedule 1-A.

8

_Delhi in the Fifty-eighth Year of the Republic of India as follows: -
Short title, extent and

(1) This Act may be called the
Indian Stamp (Delhi Amendment)
Act, 2007.

(2) it extends to the whole of the
National Capital Territory of Delhi.
(3) It shall come into force on
such date as the Lieutenant
Governor of the National Capital
Teritory of Delhi may, by
notification in the Delhi Gazette,
appoint.

In the Indian Stamp Act, 1899
(Central Act 2 of 1899) as in force
in the National Capital Territory of
Delhi, in Schedule 1-A, for Article
No. 23, the following Article shall
be substituted, namely:-



Description of instrument

©23. Conveyance as defined by
- section 2(10) not being a transfer
charged or exempted under No. 62.

Exemption
Assugnment of copyright under the

copynghm:t. 1957, sewonmco-'

Pannetshp (No 46)

" Proper Stamp Duty

Three percent of the consideration
amount set forth in the Instrument.

. Further reduced to two percent in

respect of individuallyfjointly held
immovable - property by woman/ X
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